IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JAIPUR BENCH ‘

Jaipur, this the 14t day of July, 2010

" OA No.324/2010
CORAM:

- HON'BLE MR. M.L.CHAUHAN, MEMBER (JubL.)

B.L.Gupta,

s/o Shri Jagdish Prasad Gupta,
" r/o 12, Rameshwar Colony,
Sitabari, Jaipur. -
Presently working as lnspec’ror
Income Tax Depcn‘menf

Jaipur. :
.. Applicant
*(By Advocate: Shri Amit Mathur)
Versus
1. Union of 'lndio_ f_hrbugh Secrefdry,~ Ministry of Finance,

Department of Revenue, North Bilock, New Delhi.

2. ~ Chief Commissioner, Income Tax (CCA) Department of
' Income Tax, Statue Ciicle, Jaipur

.. Respondents
(By Advocate: ... )
ORDER(ORAL)
Heard the‘learned counsel for the applicant.
2. -The learned counsel for the applicant submits that he will be

satisfied at this stage, if direction is given to the res.bonden’fs_ to

‘dééide‘represenio’rion of the applicant dated 21t Aprii, 2010



list of 'Inerne Tqu,ln,s‘pec.j’rors ds on 1.1,20,10. :

agforesaid terms. .

- .R'/." |

o %

. '-__FA(Ann A/2) followed by remlnder dd’red 2nd JuIy 2010 (Ann.A/:%).

.whlch represenrahon hds been flled dgdlns’r ’rhe ’rem‘dhve senrorrry:_ L

'n‘ix -

.3, - 1 have given‘ due consi.derdﬁon- to the s'ubm_is"sio;nS' made by
" the .'Iedrned 'oo_UnseI' for the dpblioqnff. Sinoe representation of the

‘dppl'iodnij regd'r'di'ng_ sen_‘iori‘ry,-i of Income Tax In§-pec‘:fors ds on. :

©

1.1.2010 has riot been decided so far, as such, | am of the view that

- without going. info merit-of the case- direction can be given to
L .resoond‘enf. No 2 10’»de¢id‘e reoreéem‘oﬁon of The o‘bbiico‘nr dd‘ted
: 215* Aprll 2010 (Ann A/2) wn‘hln a penod of six weeks from %odcxy by |

-pdssmg reasoned ond speaklng order Ordered occordrngly

R

4 The OA_~sh'qII sjdnd “f‘dispose‘d of-dt ddmissron" sfdg_e in fhe;'

~ T T T (MILCHAUHAN)
‘ o Judl Member -



